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Irregularities in Vishwayatan Yogashram,
Ashok Read, New Delhi

1754, SHRI SHANKER SINH
VAGHELA:

SHRI DHARAM CHANDER
PRASHANT:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether the inquiry report
suomitted to his Ministry a couple of
months ago, found Vishwayatan Yo-
gashram, Ashok Road, New Delhi
guilty of irregular practices; if so,
what are the details thereofi;

(b) whether it is a fact that the
Yogashram introduced a three month
course without the approval of his
Ministry and has also terminated the
services of several of its employees
without following the set procedures;

(¢) whether it is also a fact that
- the salary for January, February and
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March, 1987 has nhot been disbursed
to some of their staff members; and

(d) if so, the action taken or pro-
Pbosed to be taken by Government in
this regard?

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTII AND FA-
MILY WELFARE (SHRI P. V.
NARASIMHA RAQ): (a) The in-
quiry report is under examination.

(b) The 3 months course was intro-
duced by Yogashram before the man-
agement of the Institute was taken
aver by the Ministry of Health w.ef
24.5.1977. Prior to this date, the in-
stitution was receiving assistance from
the Ministry of Education. The Insti-
tute is a private registered society.
The procedure {or terminetion of
services for Govt. employees does not
apply to the employees of the Insti.
tute.

(¢) No, Sir.

(d) Doeg not arise.

Security Arrangements at Airports

1755. SHRI SANTOSH BAGRO-
DIA:

DR. RATNAKAR
PANDEY:

Will the Minister of CIVIL AVIA-
TION be pleased to state:

(a) whether there is any uniform
guidelines for security at all the air-
ports in the country; and

(b) if so what are the details
thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIA-
TION (SHRI JAGDISH TYTLER):
(a) and (b) Yes, Sir. These secu-
rity arrangements have been design.
eq lo regulate entry of persons and
vehicles, to ensure security of regis-
tereq baggage and the aircraft and
to minimise the possibility of a pass-
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enger carrying a weapon on his per-
sorn|hand-baggage. The objective is
to ensure that there is no unlawful
interference with civil aviation.

Financial crisis in Vayudoot

1756. SHRI V. NARAYANASAMY:
‘Will the Minister of CIVIL AVIA-
TION be pleased to state:

(a) whether Government are aware
of the fact that the Vayudoot service
is heading for a financial crisis; and

(b) if so, what steps Government
have taken to improve the Vayudoot
service to become more operational
and Profitable?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIA-
TION (SHRI
(a) It will not be correct to say that
Vayudoot is heading for a financial
crisis.

(b) In view of the above, the ques-
tion does not arise.

Sports complexes jn Tribal areas of
Madhbyj, Pradesh

1757. SHRI AJIT P. K. JOGI:
Wil] the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that a
total of 222 sports complexes in the
tribal areas of Madhya Pradesh were
establisheq during the Sixth Five
Year Plan period but could not be
developed due to the lack of funds
and if so, whether Government have
received proposalg for their reorgani-
sation in 24 complexes ang for con-
struction of buildings therein; and

(b) if so, whether the Central Go-
vernment purpose to provide any as-
sistance quring the current year and
also during the current plan period?

THE MINISTER OF STATE IN

THE DEPARTMENTS OF YOUTH
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AFFAIRS AND SPORTS AND WO-
MEN AND CHILD DEVELOPMENT
IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI-
MATI MARGARET ALVA): (a) The
Central Government has received no
proposal from the State Government
of Madhya Pradesh for reorganisation
of any sports complexes. The Central
Government did not establish 222
sports complexes in the Sixth Plan as
mentioned in the question.

(b) Does not arise.
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